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_ MINISTRY OF AGRICULTURE
' . (Dépa riment of Agricutture and Co-operztion)
: NOTIFICATION : '
New Delhi, the 11th May, 2009
G S:R.-312(E).—In exeicise of the powers conferred by clause (xii) of sub-section (2) of Section 96 of the

Pmtecdon of Plant Vzristiss and Farmers® R_Ights Act, 2001 { 0f2001), the Central Government hereby makes the following
riles furtnerl Lo amend ﬂ-c Protection efPlan arieties and Farmers’ Rights Rules, 2003, namely.:—

-

B f._"!) ThE""I“iE.C[ nay be calied the V"ro:eahrf of Dlant Varisties and }"armers Rights (Amendment) Rules, 2009,

2) Thavsrali come into force on the date of their pubticetion in the Official Gazen

ic.

2. IntheSecond Schednle io the Protection of Plant Varietiss and Farmers’ Rights Ruiss, 2003, after enry 4 (2), the
following entries shall be inseried i —

“4(by  Fees for registration of any varisty of the genera and species other  Individual —Rs. 5,000
than exiant varietiss and fanmers’ varieties as spacified in clause (2) Educational —Rs. 7,000
of Section 14 read with sub-section (2) of Seciion 22 of the Act. ~ Commercial —Rs 10,000

Lihe extznt -urlc‘\’ as sp2c

the Agt

o)
h
4]
b

3
£

L
ot
h\
H“.l

denumber GSR. 73
30t Tecember, 2




